Annexure - 4
Mandatory Electronic Policies (Clause 20)

a. The sum insured limit or the single / annual premium limit for different lines of life and general insurance business beyond which the insurance policies shall be compulsorily issued in electronic form shall be as per IRDAI Regulations and instructions issued from time to time.
b. Certain categories of policies shall be made available in electronic form notwithstanding whether a policy is issued in physical form or not.
c. For these categories of policyholders, the option/right to seek only an electronic policy shall rest with the policyholder.
d. Where a policyholder prefers a physical policy, the insurer shall issue both electronic as well as physical policy for these categories of policies.
e. Where a policyholder prefers an electronic policy, the insurer shall have an option to either issue both physical and electronic policies or issue only an electronic version. However, if only an electronic policy is issued, it shall be only through the IR system.
f. Where an insurer has a subsisting arrangement with one or more IRs, the electronic policy shall be credited to the eIAs if policyholder has an eIA with the IRs with whom the insurer has a subsisting agreement in place.
g. Where there is no subsisting arrangement with the IRs, the insurers shall issue both the physical policy as well as its electronic version. The electronic version may be provided via the portal of the insurer and also in an email.
h. Where the policy holder prefers to hold only an electronic version, the same shall be  credited by the insurer to the eIA of the policyholder.  For issuance of only electronic policies, the Insurer needs to have a subsisting agreement with an Insurance Repository.
i. Where a policyholder requests for issuance of a policy in electronic form only or conversion of existing policy into electronic form, the insurer shall issue/convert by crediting the same if a subsisting agreement is in place with the IR with whom the eIA of the policyholder is in existence. 
Where no such agreement exists, the insurer shall issue an electronic form through its own portal and also through an email. The insurer shall also issue a physical copy in such a case.

j. The above provisions are summarized in the table below:



Policyholder’s preference for insurance policies in physical/ electronic form

	Policyholders preference
	Insurer’s option
	Policy holder has an eIA or provides a consent along with proposal for insurance for electronic issuance
	Subsisting agreement with policyholder’s IR 
	Process to be adopted

	Prefers a physical copy
	Both physical and electronic forms
	Yes*




* But does not provide consent
	Exists
	Issue both physical and electronic policies. Electronic policy issuance shall be through Insurer’s own portal. 

	
	
	Yes*




* But does not provide consent
	Does not exist
	Issue both physical and electronic policies. Electronic policy issuance shall be through insurer’s own portal. 


	
	
	No
	Exist
	Issue both physical and electronic policies. Electronic policy issuance shall be through insurer’s own portal.  iTrex shall create an sIA

	
	
	No
	Does not exist
	Issue both physical and electronic policies. Electronic policy issuance shall be through insurer’s own portal.  iTrex shall create an sIA

	Prefers a electronic copy
	Choice 1: Issue both physical and electronic copies
	Yes
	Exists
	Issue physical policy, electronic policy shall be  issued through the IR only

	
	
	Yes
	Does not exist
	Issue physical policy, electronic policy can be through insurer’s own portal and email will be sent to the policyholder’s registered email id.
Policyholder can create a portfolio for this policy which shall be referenced with sIA

	
	
	No
	Exists
	Insurer facilitates creation of eIA
Insurer issues a physical policy, electronic policy shall be credited to the eIA and email shall be sent to the policyholder’s registered email id.


	
	
	No
	Does not exist
	Issue physical policy, electronic policy can be through insurer’s own portal and email will be sent to the policyholders’ registered email id.


	
	Choice 2: Issue only an electronic policy
	Yes
	Exists
	Issuance of only electronic policy shall be through IR system only.

	
	
	Yes
	Does not exist
	Issue physical policy and electronic policy. Electronic policy shall be issued through insurer’s own portal and email will be sent to the policyholder’s registered email id.
Policyholder can create a portfolio for this policy which shall be referenced with sIA

	
	
	No
	Exists
	Insurer facilitates creation of eIA
Issuance of only electronic policy shall be through IR system only.

	Prefers a electronic copy
	
	No
	Does not Exist 
	Issue physical policy and electronic policy. Electronic policy shall be issued through insurer’s own portal and email will be sent to the policyholders’ registered email id.
iTrex shall create an sIA.




k. Other provisions with respect to Group Insurance policies:
i. All group insurance policies issued under employer-employee groups with group size of 50 or more shall also be issued in electronic mode. 
ii. In order to administer the group insurance policies, the IRs are permitted to open e-IAs for the Master Policyholders as well. This shall mean that the Master policyholders shall be allowed digital access to at least the following:
· Group Policy, its schedule and benefits
· Manage member data as per the provisions of the underlying policy
· Maintain member benefit data as per the provisions of the underlying policy
· Provide capability to print the policy status, terms and conditions etc
· Provide capability to print certificate of insurance
· Other features as may be appropriate for the functioning of the Master Policyholders.

iii. The individual member’s benefit details from the group policy shall be made available to the members in their respective individual eIAs. For those who do not have eIA, the insurer shall issue certificate of insurance as per the existing norms.

iv. When updates to the member data/benefit data is executed, it is prescribed that the insurer shall be required to provide updates on the requests to all relevant IRs concerned. 

